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I  Centra! Adm i n i s t ra t i ve Tribuna!, Principa-1 Bench

R.A. No.204/2000 & M.A.534/2000 !n

0.A.1429/99

New De}h i , this t he

Hon'ble Mr.Kuldip Singh,Member (J)
Hon'ble Mrs.Shanta Shastry.Member (A)

l . i ije ^[iairnian

Staff Selection Co.m.m i ss i on ,
Lodh i Road,
Nev/ De ! h i

2.The Reg s ona i D s rec t or.
Staff SeIec t i on Comm i ss i on

Western Region,MumbaI ,
(. Mena: as hi t r a) , . . Rev i ew .App i 1 cants

Versus

Shamsher Singh
Son of Shr i .Ajeet Singh
R/o 740, Sec tor-14
Gurgaon CHaryana) Responde.n t/Or i g i na ? appl i -c-ant

ORDER BY CIRCULATION

By Hon'bIe Mr. KuId i p Si nah. Member (J)

R.A No. 204 of 2000 has been f i led by the

respondents for review' of the order passed in O.A No. 1429

of 1999 on 23.12.1999. They have also f i led MA No. 1534 of

2000 for condonation of delay.

2. The respondents have tried to reagitate the same

issues which they had raised in the O.A. .Al I the points

taken in the R.A were considered at great length by the

Tr i buna ! wh i ! e dec- i d i ng the O.A.

3. .After going through the R.A, we do not find any

erf^or apparent on the f ace of the record wh i c.h may regu i r^

review of our order under Order XLVI ! Rule 1 CPC. In the

circumstances, the R.A as wel l as M.A are rejec-tedO

( Mrs.Shanta Shastry ) ( Kjidip S.  i ngh )
Member (.A) Member (J)

/Rakesh


